GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 11436
TO BE ANSWERED ON 12.02.2019

REHABILITATION OF BEGGARS
71436. SHRI ALOK SANJAR:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the measures undertaken by the Government to ban beggary and for the rehabilitation of the beggars
including child beggars in the country;

(b) whether the Government proposes to formulate any Central Scheme or enact a legislation to ban
beggary and for the rehabilitation of beggars;

(¢) if so, the details thereof; and

(d) the time by which the said scheme or legislation is likely to be implemented/ enforced in the
country?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI VIJAY SAMPLA)

(a) to (d): As per the 7" Schedule of the Constitution of India and under serial no. 9 of State List, the
subject matter of "Relief of the disabled and unemployable" comes under the purview of State List. The
States are responsible for taking necessary preventive and rehabilitative steps.

As per available information, as many as 20 States and 2 Union Territories have either enacted
their own Anti-Beggary Legislation or adopted legislations enacted by other States/UTs.

This Ministry has released an amount of Rs. One crore during 2017-18 & fifty lakhs during 2018-
19 to National Backward Classes Finance & Development Corporation (NBCFDC) for skill
development programmes for beggars on pilot basis.

According to NBCFDC, an MoU has been signed with NGOs/VOs for mobilizing & handholding 400
members of the beggar’s community in five districts of Ghaziabad, Rampur, Moradabad, Madhepura and
Kolkata for providing skill training programme through Government Training Institutes and Sector Skill
Councils in Handicraft, logistics apparel & Furniture trades.

The Ministry of Women and Child Development has informed that they are implementing
Integrated Child Protection Scheme (ICPS) with the objective of creating a safe and secure environment
for children in need of care and protection including those children who are found begging. Under ICPS,
financial assistance is provided to the State Governments/UT Administrations for, inter-alia, undertaking
a situational analysis of children in difficult circumstances, for setting up and maintenance of various
types of Child Care Institutions (CCIs). The Scheme provides institutional care through CCls. As a
rehabilitative measure in these CCls, children are provided age appropriate education either within the
institution or outside in a formal education system through convergence with other schemes and
programs of the Government or Civil Society.
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